IN THE NATIONAL COMPANY LAW TRIBUNAL: NEW DELHI

SPECIAL BENCH

COURT-VI
Item No. 104
IB-1545/ND/2019
IN THE MATTER OF:
Urbtech Finvest Pvt. Ltd. ...PETITIONER
Vs.
MCCL Petrochem Ltd. ...RESPONDENT
Section
Under Section 7 of IBC Order delivered on 31.07.2020
(Virtual Hearing)
Coram:

SHRI P.S.N. PRASAD, HON’BLE MEMBER (JUDICIAL)
DR. V.K. SUBBURAJ, HON’BLE MEMBER (TECHNICAL)

For the Resolution Professional :Mr. Pankaj Khaitan, RP
Ms. Anjana Verma, Advocate for

RP
For the Financial Creditor/Petitioner

ORDER

IA No. 2869 of 2020

Heard the submissions made by the Learned Counsel for the Resolution
Professional Mr. Pankaj Khaitan. This is an applicaticn filed by Under Rule 11
of NCLT Rules for listing and hearing of the application bearing No. CA
400/2020. In the para 4 of the present application it is stated that CoC in its
meeting held on 17.12.2019 passed a resolution for liquidation of the corporaté
debtor and appointment of applicant as liquidator with 100% voting rights.
Further followed by the resolution by CoC the applicant on 06.01.2020 filed an

application under Section 33 (2) of IBC 2016 for seeking directions of the
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Hon’ble Tribunal to liquidate the corporate debtor vide application bearing No.
CA 400/2020. The Resolution Professional has also submitted that since the
application filed by him in January 2020 is not yet disposed of by the Tribunal.
He moved this application for urgent hearing, as the 180 day’s time for

liquidation is already lapsed.

Having heard the submissions made by the Resolution Professional Mr.
Pankaj Khaitan we find merit in this application and this application for urgent

hearing is allowed. Let application bearing No. CA 400/2020 may be listed for
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(V.K.'Subburaj) (P.S.N. Prasad)
Member (T) Member (J)

hearing by the Tribunal on Friday i.e. 7th August, 2020.
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